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In this application under Section i% of the

Administrative Tribunals Act, 1983, the applicant

who was

## Mistel Motor Shoo at MNews Delhi
s assal lad bhe orolee dated Al b, 1990
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initiated against him vide meEmorandum
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is admittedly still not disposesd of.
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that in view of the fact that the applicant
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supsrannuation on 30011, 19790

e directed to dispose of his sforsseaid appe
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Wwithin a Tided timsa, &l

#till agoerisved by the order passed in his

anpsal, he will be frese Lo approach the Tribunal
By ommars of a 08 inm accordancs with Las.

4., Learned counssel for the respondents  does

not oppose the above praver.

o irn visew of the above, the 04 is disposed of
in termz of the directions o the respondents to

o
7

333
fat
.
i
o
17}
s

inally disposes of the appeal
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e oapplicant  within two months from bhe date of

sipt  of a
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